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ORDER 

S. Dsputta, AM. 

In this application, the petitioner has prayed 

for compassionate appointment. We have heard the ld.ccunsel 

- 

	

	 for the petitioner and also perused the Original Application 

with its annexures. Mrs.Sãnyal,lthcounsel, appears for the 

respondents and she has also been heard. 

Through this application 	 the 

applicant seeks a direction from the respondents to consider 

his representation :for  appointment on compassionate ground. 

It appears from the averments made in the Original Application 

that the applicant s tether , who was a railway employee, died 

on 10.3.70 leavinthe applicant and his three sisters. It 

is stated that he. could not apply for compassionate appointmn 

at that time as he was only two years old. It is stated that 

he attained majority only. in 1987 and thereafter, he applied 

for the compassionate appointment. Although he clatms to have 
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made several representations, copies ot the said repre-

sentations do not bear wh any date. He has also stated 

that his mother is no more and all his sisters have been 

married oL 

The provision for compassionate appointment 

is an extra-ordinary provisionwhich is resorted, only to 
4AciLAY 

provide 	-r to the family left behind by the sole 
L. 

bread-winner0  to overcome immediate finandial distress. In 

this case, the applicant' s father died in 1970 and thereafter 

28 years have passed. @y the death of a Lovt, employee 
;&. 	,.i CA 

does not ipso facto 	 to obtain 
would 

a corrassionate appointment. It/ix entirely depend on the 

financial condition of the family which is left behind. 

The very tact that the family has survivd for 28 years apd  

would lead to a presumption that it is not in any way in a 

distressed condition at this stage. Moreover, the faiiy 

only consists of kkmsekk the petitioner himself and there 

is no other dependent. 

In view of the foregoing, we find no merit 

in this application and the same is dismissed in 1imin 

at the admission stage. No order as to costs. 
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(S11ick) 
Nember(A) 
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